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an annual income of not more than
Rs. 6500/-.

Since the objective of these institu-
tions is to serve weaker sections of the
rural community, it is felt necessary to
relate source of recruitment as also the
pay and allowances of the employees
etc. to the environment in which these
banks are working so that they are able
to develop a local, low cost profile.

For this purpose it has been speci-
fically laid down in section 17 of the
Regional Rural Banks Act, 1976 that
the remuneration of the officers and
other employees of such banks would
be determined by the Central Govern-
ment having due regard to the salary
structure of the employees of the State
Government (or of a local authority)
of comparable level and status. The
basic premise of the scheme of setting
up Regional Rural Banks will be knoc-
ked out if the pay structure of the
employees of the regional rural banks
is to be on par with that of the com-
mercial banks.

Effectiveness of S.T.C.

936. SHRI SANAT KUMAR
MANDAL : Will the Minister of
COMMERCE be pleased to state :

(a) whether it is a fact that the
Indian Nylon yarn spinners have been
thwarting the attempts of the State
Trading Corporation to expand its bas-
ket of foreign suppliers of caprolactum,
as per news-item appeared in the
‘Indian Express’ New Delhi of 13 Jan-
vary, 1984 under the caption ‘Business
Notes’; and

(b) 1if so, the steps being taken by
Government (o ensure that the effec-
tiveness of the State Trading Corpora-
tion is not reduced when such presures
are being placed on it by influential
industry lobbies ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

MARCH 2, 1984
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AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) The Nylon yarn spin-
ners who are the actual users of capro-
lactum have been reluctant to accept the
caprolactum from new/additional sour-
ces on the plea that material offered by
such sources has not been used and
tried in past by them. It has, however,
been possible for STC to add, during
the course of the vyear, two new and
additional sources of supply for this
item.

(b) Efforts by STC are continuing
to further enl'rge the supply base for
caprolactum.
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Giving Full Excise Duty Exemption
to Cross Reeled Hank Yarn

938. SHRI LAKSHMAN MAL-
LICK : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact.that Govern-
ment have takan up with the Finance
Ministry the question of giving full
excise duty exemption to cross reeled
hank yarn used by the State Handloom.
Co-operative Agency Societies or State

~Handloom Development Corporations;

and

(b) if so, the details regarding the
demand and policy decision pf Govern-
ment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANIJAN
LASKAR : (a) Yes, Sir.

(b) The demand for cross reeled
hank yarn comes mostly from Mahara-
shtra, U.P. and some part of West
Bengal. With effect from 1-3-1984 the
basic excise duty on such yurn has been
reduiced.





